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ABSTRACT

PUBLIC  SERVICES  ~ A.P.J.M.S.S  -  Chief Administrative  Offlcers  of District  Courts
(Category - 1 ) -Transfers and

ROC.No.1315/2020 - C.1.

Postings -Ordered.

NOTIFICATION No. Ol/2021  C -I.

Dt. 02 -03-2021

The I-Iigh Collrt of Andhra Pr€ldesh,  in  exercise of the powers conferred undel`

Article  235   of  tlle  Constitution  of  India  read  with   Rule  26(3)  of  the  A.P.   Judicial

Ministerial  and  Sl,bol`dinate  Service  Rules,  2019  and  all  other powel's  enabling thel`eto,

is pleased to oI-der the following tr.1nSferS .1nd  I,OStingS:  -

Sl. Name <1[l{l deSignatiOn Posted as
No. of the individual

(1) (2) (3)
1 Slut. I>.RavanallllmaI]apel'Prolnoteefrom the Unit of Chief     Administrative      Officer,      FamilyCourt-Gum-VIIIAdditionalDistrict&

District Judge, Nellore Sessions  Court,  Ongole,  Prakasam  District.(PostkeI,IVacant)

2 Sri  S.V.N.Tlllasi  Rao, Chief       Administrative        Officer,        VII
Paper Promotee fl'om the Unit of Additional             District             Court-culn-Ill
Distl-ict Judge,  Srikakulam Adtlitional    Metropolitan    Sessions    JudgeCourt-Cwm-SpecialCourtfortrialofoffencesagainstWomen,Visakhapatnam.(PostKeI,IVacant)

3. St'i  U.Raj£lsekl]al'aln. Cllief Administrative Officer9  IX Additional
Paper    Pl`omotee    l`rom    the    Unit    o1` District   Court,    Machilir,atnam,    Krishna
Distl`ict           Judge9            Krishna            atMachilipatnan1 District. (Post KeI,I Vacant)

i)             Thl-    inclividuals    shall    llandOVel®    Charge    Of   their    POStS    tO    the    Senior
Sllperilltendent / immediate junior tO llim/her Oftheil® COllrtS  immediately On
receipt of these orders and take chal`ge of their new posts.

ii)          The District Judges/Unit Heads concel®ned al'e hel`eby directed to relieve the
individllals,  fol-thwith  on  l'eceipt  o1` these  ol-ders  to  enable  them  to join  in
their new posts and repol-t compliance.

The   District   Judges/Unit   O]`ficers   concel`ned   are   further   directed   not   to

entel`tain   any   application   for   leave   from   the   individual   collCel`ned.   The   above



individuals  arc  also llel'eby  informed that I-CPrCSentatiOn  for retention  in the Pl-eSent

post or any change in the above postillgS Will not be entertained.

The  Unit  Officers  are  also  dil-eCted  tO  Send  the joining  l`ePOl-tS  Of the  individuals

to this Registry.

TRA T#O=) IREGISTRAR

To
1.

2.

The Individuals (Through the concC1'ned Unit Heads).
The  District  Judges,  Krishna  at  Machilipatnam,  Visakahapatnam,  Prakasam  at
ongole, Nellore and Srikakulam.

3.   The Judge, Falnily Court-cum-VIII Additional District &  ScssiollS  Cou1't.  Ongole.
prakasam District.

4.   The VII Additional District Judge-cum-Ill Additional Metropolitan Sessions Judge
-cum-special Judge fo1-trial of offcnces against Wolncn, VisakllaPatnam.

5.   The IX Additional District Judge, K1-iSlma at Machilipatllam.
6.    The Senior Civil Judge, Kavali, Ncllol®e Distl`ict.
7.   The Chairman-L.R.A.T-cum-I Additional District Judge, Sl'ikakulam.
8.   Special Judge  for t1-ail  of cases  undcl- S.Cs  &  STs  (POA)  Act-cum-[V  Additional

District Judge, Sl'ikakulam.
9.   The Principal Seniol-Civil Judge, Gudivada, K1-iShna District.

10. Tlle  District  Treasury  Offlcel-s,  Krishlla  at  MaclliliPatnam,  Visakahapatnam  and
pl-akasam at ongole, Nellore and Sl'ikakulam.

ll.The   Registrar   (IT)-cum-Centl'al   Project   Cool'dinatol',   Iiigh   Court   of  Andhra
pradesh, Amaravati at Nelapadu.  (with  a request tO direct the COnCe1-ned tO uPIOad
the Notification in the High Court's Wcbsite).
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